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Uttar Pradesh Shasan
Khadya Evam Rasad Anubhag-7

In pursuance of the provision of clause (3) of Article 348 of the Constitution,
the Governor is pleased to order the publication of the following English translation of
notification no. 02 /2018/79 /XXI1X-7-2018-Writ-07/2017, dated : 22 March , 2018.

NOTIFICATION

No. 02/2018/79/XXIX-7-2018-Writ-07/2017
Lucknow :Dated: 22 March, 2018

A4

Public Distribution System have been redefined under N%po ai-Peod Security Act,
2013 and the decision taken to distribute Kerosene to targeted beneficiaries through
Fair Price Shops only, it is not possible to make available_ Kérosene to all except
only for Antyodaya and Priority household (Pg—l ) category covered under the
National Food Security Act, 2013. This. kero% ﬁsg being distributed to the said
eligible beneficiaries with food grains thro ‘alr Price Shops. Thus the retailers
of kerosene are not required in the currgnt perspective. With a view to strengthening
the distribution of kerosene oil amon the said beneficiaries in the current perspective
it has been decided to amend the

P adesh Kerosene Control Order, 1962.

of the powers under section-3 of the Essential
of 1955) read with the Government of India,

Now, therefore, in e%e%r
Commodities Act,195

General Claus%s %ct 1897(Act no.10 of 1897) and in supersessmn of Government
notification n 84}%(XIX 7-69(PP)/91, dated April 19, 1994 ab initio void due to non

the Uter Pradesh Kerosene Control Order, 1962:-

THE UTTAR PRADESH KEROSENE CONTROL (NINETEENTH
AMENDMENT) ORDER, 2018

Short title, extent 1. (1) This order may be called the Uttar Pradesh Kerosene Control
and commencement (Nineteenth Amendment) Order, 2018
(2) It shall extend to the whole of the State of Uttar Pradesh.
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(3) It shall come into force with effect from the date of publication of
the notification in the Gazette.

Amendment 2. In the Uttar Pradesh Kerosene Control Order, 1962 clause-8 shall
of clause-8 be renumbered as sub-clause(1) thereof and after sub-clause(1) as so
renumbered the following sub-clause shall be inserted, namely :-
(2) The licenses issued to the retailers of kerosene before the
commencement of the Uttar Pradesh Kerosene Control (Nineteenth
Amendment) Order, 2018 and existing on such commencement shall
stand cancelled.
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